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PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 135 OF 2026

IN THE MATTER OF

Ashish Sipngh ... Applicant
Versus

State of Uttar Pradesh & Ors. ... Respondents

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 3, UTTAR
PRADESH POLLUTION CONTROL BOARD

I, J.P Maurya, S/o Sh. Darbari Lal Maurya aged about 57 years,
presently posted as the Regional Officer, Uttar Pradesh Pollution Control

Board at Lucknow do hereby solemnly affirm and state on oath as under:

1. That in the official capacity mentioned above, I am acquainted with
the facts and circumstances of the case and as such [ am competent

and authorized to swear this affidavit.

That this Hon'ble Tribunal has vide its order dated 17.03.2026 issued

notice the Respondents with the following direction:

“In view of the facts and circumstances of the case, we also
consider it appropriate that a Joint Committee be constituted with
direction to verify the factual position and to suggest appropriate
remedial measures and to send copies of its report to the concerned
authorities for taking appropriate action in accordance with
environmental laws/norms applicable to the activity in question.
Accordingly, we constitute a Joint Committee comprising of
representatives of Uttar Pradesh Pollution Control Board (UPPCB)
and District Magistrate, Lucknow and direct the same to undertake
visits to the site, look into the grievances of the applicant, associate
the applicant and representative of the concerned project proponent,
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verify the factual position and suggest appropriate remedial action
and to submit its report within one month to this Tribunal and send
a copy of the report to the concerned authorities who shall be bound
to take appropriate action in accordance with law and Principles of
Natural Justice by giving opportunity of being heard to the
concerned project proponent and to submit action taken report
within next one month.

That in compliance of directions passed by this Hon'ble Tribunal, a
joint committee was constituted and a letter dated 15.04.2026 was
sent to the Project Proponent for the proposed inspection on
18.04.2026. The joint inspection of the site was conducted on
18.04.2026. A true copy of the inspection report dated 13.05.2026
for the inspection being conducted on 18.04.2026 is annexed

herewith and marked as Annexure R3/1.

That the Board has vide its letter dated 24.04.2026 sought details of
the project from Respondent No. 4 Municipal Corporation,
Lucknow. The Respondent No. 4, Municipal Corporation, Lucknow
has vide its letter dated 11.05.2026 to the Respondent No. 3,
apprised the details pertaining to the project in question.

A true copy of the letter dated 24.04.2026 by the Respondent No. 3

to Respondent No. 4 is annexed herewith and marked as Annexure

R3/2

" ;A true copy of the letter dated 11.05.2026 along with its attachments

is annexed herewith and marked as Annexure R3/3(colly).

That the Respondent No. 3 has vide its letter dated 12.05.2026,
directed the Respondent No. 4 to obtain the requisite CTE and CTO
as the project also includes washing and servicing of vehicles which

falls under Orange Category.
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A true copy of the letter dated 12.05.2026 is annexed herewith and

marked as Annexure R3/4. Q(

DEPONENT

VERIFICATION:

Verified at Lucknow on this the 14™ day of May 2026 that the
contents of above affidavit are true and correct to my knowledge
based on records and information received and believed to be true,

no part of it is false and nothing material has been concealed

therefrom. %/

DEPONENT

Swom ang,verifi

before

NOGRY

dvocate g

Civil Court Lu )
RegistraﬁonNo.-10943/15

U
\;‘\‘\

now
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Annexure-R3/1
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...... 12. In view of the facts and circumstances of the case, we also consider it appropriate that a Joint
Committee be constituted with direction to verify the factual position and to suggest
appropriate remedial measures and to send copies of its report to the concerned authorities for
taking appropriate action in accordance with environmental laws/norms applicable to the
activity in question. Accordingly, we constitute a Joint Committee comprising of representatives
of Uttar Pradesh Pollution Control Board (UPPCB) and District Magistrate, Lucknow and direct
the same tso undertake visits to the site, look into the grievances of the applicant, associate the
applicant and representative of the concerned project proponent, verify the factual position and
suggest appropriate remedial action and to submit its report within one month to this Tribunal
and send a copy of the report to the concerned authorities who shall be bound to take
appropriate action in accordance with law and Principles of Natural Justice by giving

opportunity of being heard to the concerned project proponent and to submit action taken
report within next one month.

13. The District Magistrate, Lucknow will be the nodal agency for coordination and compliance

regarding submission of the report of the Joint Committee and filing of action taken reports by
the concerned authorities.

14. List on 18.05.2026 for further consideration
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Joint Inspection dated 18.04.2026 attendance sheet and related photographs
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GPS Map

= R~ lLcamera Lite |

INM Rd, Madiyanvé, Lucknow, Uttar Pradesh
226013, India ==

Latitude Longitude

26.93218593"° 80.9202421"

Local 12:01:30 PM Altitude 390.42 feet
GMT 06:31:30 AM Saturday, 18.04.2026

Note : Captured by GPS Map Camera Lite

GPS Map
Yadav Churaha, 01, IM Rd, Madiyanva, Lucknow, Uttar Pradesh Yadav Churaha, 01, [IM Rd, Madiyanva, Lucknow, Uttar Pradesh
226013, India == 226013, India ==

Latitude Longitude Latitude Longitude
26.93219375° 80.92049465° 26.93219451° 80.92049858°

Local 11:26:26 AM Altitude 390.42 feet Local 11:26:22 AM Altitude 390.42 feet
GMT 05:56:26 AM Saturday, 18.04.2026 GMT 05:56:22 AM Saturday, 18.04.2026

Note : Captured by GPS Map Camera Lite Note : Captured by GPS Map Camera Lite
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IIM road, Shiv Mandir Rd, near S.D please, Madiyanva, Lucknow, IIM road, Shiv Mandir Rd, near S.D please, Madiyanva, Lucknow,
Uttar Pradesh 226013, India == Uttar Pradesh 226013, India ==
Latitude Longitude Latitude Longitude

26.93177369° 80.92045998° 26.93181° 80.92081356°

Local 11:29:42 AM Altitude 390.42 feet Local 11:31:26 AM Altitude 393.7 feet
GMT 05:59:42 AM Saturday, 18.04.2026 GMT 06:01:26 AM Saturday, 18.04.2026

Note : Captured by GPS Map Camera Lite Note : Captured by GPS Map Camera Lite

: - = ’ 2 =3
b Tt AR < = 2 = G
AJAY KUMAR JHA HOUSE, near LUKHNOW NAGAR NIGAM AJAY KUMAR JHA HOUSE, near LUKHNOW NAGAR NIGAM
MOTOR VECHILE PARKING, Madiyanva, Raipur, Lucknow, Uttar MOTOR VECHILE PARKING, Madiyanva, Raipur, Lucknow, Uttar

Pradesh 226013, India &= Pradesh 226013, India ==
Latitude Longitude Latitude Longitude
26.93193861° 80.92090324° 26.93164484° 80.92082742°

Local 11:31:49 AM Altitude 390.42 feet Local 11:30:46 AM Altitude 387.13 feet
GMT 06:01:49 AM Saturday, 18.04.2026 GMT 06:00:46 AM Saturday, 18.04.2026

Note : Captured by GPS Map Camera Lite Note : Captured by GPS Map Camera Lite
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NAGAR NIGAM LUCKNOW

From,
Environment Engineer

Lu_cknow Municipal Corporation
Triloknath Marg, Lucknow

To,
The Regional Officer,

Uttar Pradesh Pollution Control Board,
Lucknow.

Letter No.: - D) | SS7/EE[2¢4-23

Date. )| May 2034

Ors. vs. State of U.P. & Ors.).

Subject: - Regarding compliance with the order dated 17/03/2026 passed by the
Hon’ble National Green Tribunal, New Delhi in O.A. No. 135/2026 (Ashish Singh &

Reference: Your office letter no. 115/A0135/26/26 dated 24/04/2026.

Respected Sir,

With reference to your letter cited above and the joint inspection conducted on 1 8/04/2026
at the site located near Balaji Enclave Colony, Ward Fazullaganj-IV, [IM Road, please find
the detailed information regarding the proposed facilies and the environmental

safeguards:

1. Joint Inspection and Public Briefing: In compliance with the Hon'ble NGT’s

directions, a joint inspection was conducted on 18/04/2026 under the supervision of
the City Magistrate, Lucknow, represénting the District Administration. The
undersigned (Environment Engineer, LMC) was present during the inspection
alongside the Regional Officer, UPPCB. During this process, the comprehensive
project proposal was shared with the committee members of the Balaji Enclave
Colony, who were briefed on the technical specifications and the environmental
safeguards planned for the site.

. Attendance of Representatives: The site development work is being carried out by
the concessionaire, M/s Lucknow Swachhata Abhiyan (RAMKY). Their
representative, Mr. Abhay Ranjan (Regional Director), was also present during the
inspection to provide clarifications on the project components.

. Future Capacity and Infrastructure: While the site is currently under development,
it is designed to include the following facilities upon completion:

>
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¢ Fixed Compactor Transfer Station (FCTS): The facility will have an approximate
capacity of 100 TPD.

e Machinery: It will be equipped with 03 electric stationary compactors and 06
capsules (each with a 29 m? storage capacity), allowing for separate compaction
of dry and wet waste.

e Charging Station: A dedicated station for charging door-to-door waste collection
vehicles and mechanical sweepers.

e Maintenance & Welfare: The site will include a small tool room for vehicle
maintenance and repair, a rest room for sanitary workers, a vehicle washing
station, and a porta-cabin office with toilet facilities for workers.

e Authorization and Land Ownership: It is formally clarified that this facility is
being established by the authorized concessionaire, acting under the express
instructions and directives of the Lucknow Municipal Corporation (LMC).
Furthermore, the project is being developed on Urban Ceiling Land owned by the
LMC. On this land, a transfer station and charging points are being constructed in
accordance with regulatory requirements and prevailing rules, both of which are
fully authorized for public utility purposes.

. Proposed Operational Mechanism: Upon completion, waste will be stored in closed
containers for a limited duration (4-5 hours) before transfer, preventing any open
dumping or long-term accumulation.

. Environmental & Leachate Protection: The completed station will feature a
dedicated drainage system to capture leachate during the compaction process. This
leachate will be collected in a closed underground tank and subsequently transported
via sucker machines to the Shivri Leachate Treatment Plant for scientific disposal.

. Technical Capacity: The facility is designed for a capacity of approximately 100 TPD.
It will be equipped with three electric stationary compactors and six capsules (29m?
each) to ensure the separate handling of dry and wet waste.

. Green Initiatives & Screening: To mitigate environmental impact, the following
measures will be completed:
e A 6-foot wide green belt will be developed along the internal periphery of the
station.
e A 10-foot high boundary wall will be constructed to provide a visual and dust
barrier for the surrounding colony and roadside. g/;
.

—
-~

/
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e LMC will develop a small park on the adjacent barren land for the benefit of the
local community.
8. Infrastructure Improvement: To address local concems, LMC is preparing a
proposal for road widening in the area to ensure smooth traffic movement for both
municipal vehicles and the public.

Enclosures:
1. Attendance Sheet and Photographs of the joint site inspection dated 18/04/2026.

2. 3D Master Plan/Drawing and technical specifications of the under-construction
Transfer Station at SD Palace /Balaji Enclave.

This information is submitted for your perusal so that a factual and comprehensive report
can be presented before the Hon'ble National Green Tribunal.

Regards:iT
(Sanjeevm
Environment Engineer

Lucknow Municipal Corporation

Copy to (For your kind information) :-

1. Municipal Commissioner, LMC.
2. Additional Municipal Commissioner (PS), LMC. /

Environment Engineer
Lucknow Municipal Corporation
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NAGAR NIGAM LUCKNOW

From, To

Environment Engineer The Regional Officer,

Lu_cknow Municipal Corporation Uttar Pradesh Pollution Control Board,
Triloknath Marg, Lucknow Lucknow.

Letter No.: - D)1 SX7EE]2¢-23 Date: )| May 2034

Subject: - Regarding compliance with the order dated 17/03/2026 passed by the
Hon’ble National Green Tribunal, New Delhi in O.A. No. 135/2026 (Ashish Singh &
Ors. vs. State of U.P. & Ors.).

Reference: Your office letter no. 115/A0135/26/26 dated 24/04/2026.
Respected Sir,

With reference to your letter cited above and the joint inspection conducted on 1 8/04/2026
at the site located near Balaji Enclave Colony, Ward Fazullaganj-IV, IIM Road, please find
the detailed information regarding the proposed facilies and the environmental
safeguards:

1. Joint Inspection and Public Briefing: In compliance with the Hon'ble NGT’s
directions, a joint inspection was conducted on 18/04/2026 under the supervision of
the City Magistrate, Lucknow, representing the District Administration. The
undersigned (Environment Engineer, LMC) was present during the inspection
alongside the Regional Officer, UPPCB. During this process, the comprehensive
project proposal was shared with the committee members of the Balaji Enclave
Colony, who were briefed on the technical specifications and the environmental
safeguards planned for the site.

2. Attendance of Representatives: The site development work is being carried out by
the concessionaire, M/s Lucknow Swachhata Abhiyan (RAMKY). Their
representative, Mr. Abhay Ranjan (Regional Director), was also present during the
inspection to provide clarifications on the project components.

3. Future Capacity and Infrastructure: While the site is currently under development,
it is designed to include the following facilities upon completion:

>
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¢ Fixed Compactor Transfer Station (FCTS): The facility will have an approximate
capacity of 100 TPD.

e Machinery: It will be equipped with 03 electric stationary compactors and 06
capsules (each with a 29 m? storage capacity), allowing for separate compaction
of dry and wet waste.

e Charging Station: A dedicated station for charging door-to-door waste collection
vehicles and mechanical sweepers.

e Maintenance & Welfare: The site will include a small tool room for vehicle
maintenance and repair, a rest room for sanitary workers, a vehicle washing
station, and a porta-cabin office with toilet facilities for workers.

e Authorization and Land Ownership: It is formally clarified that this facility is
being established by the authorized concessionaire, acting under the express
instructions and directives of the Lucknow Municipal Corporation (LMC).
Furthermore, the project is being developed on Urban Ceiling Land owned by the
LMC. On this land, a transfer station and charging points are being constructed in
accordance with regulatory requirements and prevailing rules, both of which are
fully authorized for public utility purposes.

. Proposed Operational Mechanism: Upon completion, waste will be stored in closed
containers for a limited duration (4-5 hours) before transfer, preventing any open
dumping or long-term accumulation.

. Environmental & Leachate Protection: The completed station will feature a
dedicated drainage system to capture leachate during the compaction process. This
leachate will be collected in a closed underground tank and subsequently transported
via sucker machines to the Shivri Leachate Treatment Plant for scientific disposal.

. Technical Capacity: The facility is designed for a capacity of approximately 100 TPD.
It will be equipped with three electric stationary compactors and six capsules (29m?
each) to ensure the separate handling of dry and wet waste.

. Green Initiatives & Screening: To mitigate environmental impact, the following
measures will be completed:
e A 6-foot wide green belt will be developed along the internal periphery of the
station.
e A 10-foot high boundary wall will be constructed to provide a visual and dust
barrier for the surrounding colony and roadside. g/;
.

—
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e LMC will develop a small park on the adjacent barren land for the benefit of the
local community.
8. Infrastructure Improvement: To address local concems, LMC is preparing a
proposal for road widening in the area to ensure smooth traffic movement for both
municipal vehicles and the public.

Enclosures:
1. Attendance Sheet and Photographs of the joint site inspection dated 18/04/2026.

2. 3D Master Plan/Drawing and technical specifications of the under-construction
Transfer Station at SD Palace /Balaji Enclave.

This information is submitted for your perusal so that a factual and comprehensive report
can be presented before the Hon'ble National Green Tribunal.

Regards:iT
(Sanjeevm
Environment Engineer

Lucknow Municipal Corporation

Copy to (For your kind information) :-

1. Municipal Commissioner, LMC.
2. Additional Municipal Commissioner (PS), LMC. /

Environment Engineer
Lucknow Municipal Corporation
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